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No. 970 (2)-LXXIX-V-1-19-2(ka)4-2019
Dated Lucknow, June 12,2019

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Ganna (Purti Tatha Kharid Viniyaman) (Sanshodhan) Adhyadesh, 2019 (Uttar Pradesh Adhyadesh
Sankhya 4 of 2019) promulgated by the Governor. The Chini Udyog Anubhag-3 is administratively
concerned with the said Ordinance. ‘
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THE UTTAR PRADESH SUGARCANE (REGULATION OF SUPPLY AND
PURCHASE) (AMENDMENT) ORDINANCE, 2019
(U.P. Ordinance no. 4 of 2019)
[Promulgated by the Governor in the Seventieth Year of the Republic of Indial]
AN
3 ORDINANCE

further to amend the Ulttar Pradesh Sugarcane (Regulation of Supply
and Purchase) Act, 1953.

WHEREAS the State Legislature is not in session and the Governor is
satisfied that circumstances exist which render it necessary for him to take
immediate action;

NOW, THEREFORE, in exercise of the powers conferred by clause (1) of
Article 213 of the Constitution of India, the Governor is pleased to promulgate

the following Ordinance.
1. This Ordinance may be called the Uttar Pradesh Sugarcane Shorttitle

(Regulation of Supply and Purchase) (Amendment) Ordinance, 2019.
2. For section 18 of the Uttar Pradesh Sugarcane (Regulation of Amendment of

\ : : ; section 18 of
Supply and Purchase) Act, 1953, the following section shall be substituted, UE Actmo, 54

namely :- of 1953
~ "18. (1) There shall be paid by the Occupier of a factory or a Gur, Rab
Contribution ~ or Khandsari Sugar Manufacturing Unit a contribution for
purchase of every one maund of cane purchased by the factory or a
cane Gur, Rab or Khandsari Sugar manufacturing Unit.

(a) Where the purchase is made through a cane-growers'
Co-opperative Society, the contribution shall be payable to the
Cane-growers' Society and the council in the capital/fund there of
in such proportion as the State Government may declare, so
however that the share payable to the Council shall not exceed
fifty percent, and

(b)Where the purchase is made directly from the cane-grower,
the contribution in the fund shall be payable to the Council;

Provided that different rates of contribution may be prescribed for a
factory and for a Gur, Rab or Khandsari sugar manufacturing Unit:

Provided further that the State Government may by notification in the
official Gazette remit in whole or in part such contribution in respect limited
purpose specified in the notification.

(2) The contribution payable under clauses (a) and (b) of sub-
section (1) shall be at such rates as may be prescribed not
exceeding the rate at which the contribution in the fund may be
payable to the Council under clause (a).

(3) The provisions relating to payment, interest and recovery
including recovery as arrears of land revenue, applicable to price
of cane shall muratis mutandis apply to payment and recovery of
contribution under sub-section (1)."

RAM NAIK,
Governor,
Uttar Pradesh.
By order,
SANJAI KHARE,
Pramukh Sachiv.
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